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O R D E R 

23.01.2020   Ms. Anju Bhushan, Advocate appears on behalf of 1st 

Respondent.  No body appears on behalf of the 2nd Respondent.  It appears that 

the notice on 2nd Respondent has been issued on 22nd January, 2020 and 

therefore, it has not been served on it.  In the circumstance, we allow the 1st 

Respondent to file reply-affidavit within a week.   

 The office will report the service on the 2nd Respondent.  Learned counsel 

for the Appellant will also inform the 2nd Respondent about the next date. 

 Post the appeal ‘for Admission (Fresh Case)’ on 3rd February, 2020. 

 Till the next date, the interim order passed earlier shall continue.    

 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 

 
 

[ Shreesha Merla ] 
 Member (Technical) 
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